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(s) 

(A -O, 	OMf) 

for the 	plicant  
4 

for the Respondant.:_ 	_•cQ 

heRetr 	j 	Order  
16.11.011 	Heard Mr. N.K.Singh, learned 

(counsel for the app1iat. 
. so!- dposiedI . 	 Issue notice as to why the applica- 

/) 	0ib1 
tion shall not be admitted. Returnable 

vJ )bv four weeks. 

~Y- Moos )i Also issue notice as to why Interim 

order as prayed for 	shall not be 

I )igranted. Mr.A.Deb Roy, learned Sr.C.G.S.C. 

1 accepts notice on behalf of the respon'de- 

nts. 

I 	In the meantime, respondents are 

directed not to make any recovery of SDA 

from the applicants. 

List on 	19/12/01 for admission. 

• 
Mnber 	 Vice-Chairman 

mbX 	 1 

.9.12.01 	List on 17.1.2002 to enable the 

I 
respondents to obtain necessary instrudt- 

ions. Meanwhile, interim 	dated order 
I • 	i 16.11.01 shall Continue. 

C. 
I 	Member 	 Vice-Chairman 

mb 

I 
/ 



List 	13.02 t a enabi e the 
respondents to file wt±tten stat (inent. 

1-3 11 ~01- .., 	 . . 	 : 	 Chajan 

• 	 .' . 	 im 

	

15.3.02 	It has been stated by Sri R.K. Deb 

Choudhury, learned counsel for the applicant 
J/fki  that he has received the written statement 

in course of the day. List the mattarfar 
àdmsoonon 20.3.2002. Cndesvour shall 

' 	 be made to dispose of the sam at the sdmi 
CP 

ssIon staQe. 
(. 	 ( 	 . 	

. Office to connect the wr1tèh state- 

ment in the app1icaion. 

mb 

18.2.02 

* 

n 

17,t.02 	Lj8t On 24.1.2002 to enable the 

respondents to pass the order in presence 
..óPPr.A..Deb Roy, learned Sr. C.G.S. C. who 
is abs tOday, 

c 
(

: 

fernber 	 Vjce.u.Chajrman 
mb 

24.1 .O2' 	Tle respo'ndents are ,  yet to Pile 

wri1ttan statement though time granted. 

However, on the prayer of Mr. A.Deb Roy, 

Learned S, C.G.S.C. further three weeks 

is airowed to file written statement, else 

the matter will be d* decided without 

wri-ttensatirent. 	.- 	 . 

List on 13,2.2002 Par admissjo. 

1 
iembr 	 Jice-Chajrman 

Ll_~ ~~ 

Iember 
	 Vice-Chairman 

mb 



o,A. No. 442 of.2301. 

of the Registry 

20382  

Order of the Tribunal 

Present : Hon'ble Mr. Justice D.N. 
C:howdhury, Vice—Chairman. 

Honb1e Mr. K.K. Sharma, 
Administrative Member. 

2iZI).- 

vc 

mb 

The issue relates to the pay-

:ment of Special Duty Allowance. The 

subject matter has already attained 

finality. As per policy laid—down 

;by the Central Government and clan-

: fied by the Supreme Court in S.Vijay 

Kumar Vs. U.O.I, & Dna. case, SDA 

is admissible only to those who are 

posted at N.E. Region from outside 

and persona belonging to the N.E 

Region are not eligible For SDA. In 

a series of decision of this Bench, 

following the cue from the decision 

of S.Vijay Kumar Vs. U.O.I. & Qrs. 

it was ordered that the recovery 

of SDA amount already drawn was to 

be prospective not restrospective. 

In the instant case the Respon.. 

dents are not justified to recover 

StA paid to the employes resrospe 

ctively. Accordingly, there shall 

not be any recovery OP SQA from 

those persons who were paid SDA 

already prior to the order dated 

5.2.97. 

Subject to the observation made 

above the application is dismissed. 

There shall,bhoeve r, be no order 

as to costs. 

Member 	 V  

Hj 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL., 

GUWAHATI 	BENCH AT GUWAHATI 

(AN APPLICATION 	UNDER 	SECTION 	3.9 OF 	THE 	CENTRAL. 

ADMINISTRATIVE TRIBUNAL 	ACT, 	1985) 

ORIGINAL APPLICATION NOtf92 	OF 2001 

Sri 	K 	krnakanta 	Sinh 

And 	others 'Appiicants. 

ersus- 

The Union 	of 	India & Others 

-Respondents. 

I 	N 	DE 	X 

Si 0No0 Farticulars Paqe No0 

1] Application 1 	to 	9 

21 Verification 10 

31 Annexure--A/1 11 

Filed by 

cxjt Xumaz e' 

Advocate 0 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL..., 

GAUHAT :t BENCH f3AIJHAT I 

AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL. ACT, 1985.) 

ORIGINAL APPLICATION NO 	OF 201 

B E T WE EN 

13 	Sri K Ramakanta Singh 

Assistant Publicity Officer 

Divisional Headquarter, SSB 

Kathing Hill, I tanagar 

Arunacha), Pradesh. 

21 	Dr. L..ikmaham Kumarjit Singh q  

Civil Asst Surgeon (Vety) 

- 	Divisional Headquarter, SSB, 

Manipur and Nagaland Division 

Imphal, Manipur.  

33 	Dr Kamei Gaidimiunq Kabul 

Senior Medical Officer 

Group Center, SSB, 

Kohima q  Naçjaland, 

41 	Shri M. Pumkhan khup 

Assistant Publicity Officer 

Divisional Heatqüarter, SSB q  

Lnphal , Manipur. 

51 	Dr. Sorarn Rajendra Singh 

Civil .Asst surgeon (Vety.) 



1' I 

13\roup\ Center SSB 

1.ohima, Naçjaland 	
F 

63 	•Th. Si,Lrendra Sincih 

ssistant Publicity Officer 

Divisional Headquarter, SEW, 

Manlpur and Naqaland Division 

Imphal. 

73 	Yencj[.--.hom Chaoba Singh 

Ci. rc le Orqaniser 

Utancjpokpi Circie Churachad-

pur Area Manipur. 

B] 	Dr. V. Jibankurnar Sincjh,  

Group Center, SSB 

Imphal 	Iianipur. 

91 	Dr. B. Manoranjan Sharma, 

Group Center, 5513, Tezi.i, 

1)it- Lohit 

Arunachal Pradesh. 

101 Dr. Parnei. Manq lem Kabui 

Group Center, 8513, 

Imphal, Manipur. 

11] Shri 1. Paukhanmanq, 

Circ].e Orqaniser, 8313 

Group Centre, Kohima 

N a q a 1 a ii ci, 

12] Dr. (Mrs) N. Memcha Devi 

Civil Asst. Surqeon (Vety) 

kU1A 



Diq q  SSB Headquarter,  

Kohima, Nagaland 

(Far the common cause of action--- ----'-

-p4--rrt 

 

a n d relief) 

-AND- 

11 	The union of India represented by- 

The Cabinet .Secretary 

Deptt. of Cabinet Affairs Gavt of 

India fl  North Block 

New Delhi 

23' The Director General of Securit.y 

Block-V (East) RK puram 

New Delhi- 1166. 

31 	The Di.rectorq SSB. 

Black-V (East) R.K.puram 

New Delhi- 110066 

41 	The Director of Accounts 

Cabinet Secretariat, 

Bloct::-IX (East) RK 	puram 

New DelhiijoOCC 

Responden ts- 

-. LLi 
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DETAILS OF THE APPLICATION 

PARTICULARS OF THE )RDER AGAINST WHICH THE 

APPLICATION IS MADE: 

This application is directed against 

5/2/97 issued by the Deputy Inspector General 

(EFflq Special Service Bureaii advising t h e 

Divisional Organisers / Commandants of North 

Eastern Region . to recover the amount of. SDA 

diburse-d to persons after 2/9/94 

JURISL)ICTION OF THE TRIE{UNIAI 

The 	applicants 	declare 	that t h e 

suhc::t 	matter 	against 	w h i c h 	t h e y want 

redressal 	is 	wiithin 	the 	jurisdiction 	of t h i s 

Honble Tribunal 

31 	LIMITATION: 

The. 	applicants 	further 	declare that 

the 	application 	is 	within 	the 	limitation 

prescribed 	under 	section-21 	of the 

Administrative 	Tribunal 	Act 	1985 

43 	FACTS OF 	THE CASE: 	 . 

411 	That 	the 	applicants 	are 	bona fide 

citizens 	of 	India 	and 	hence 	are 	entitled 	to 

all 	the 	rights 	and 	privileges 	enshrined in 	the 

Constitution 	of 	India 	and 	the 	Rules frameci 

thereunder. 	. 

1. 
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423 	That the applicants haveheenworking 

on regular basis under the r e s p o n d e n t s in 

various capac:ities, A-fter Joining in t h e i r 

services 	they 	w e r e 	qettinc 	Specil 	Duty 

AiJ.oance (SDA) payable to the Central 

Government Employees appointed to posts of All 

I n d i a .  Transfer liability in North Eastern 

Region under the O.M. dated 14/12/83 29/10/86 

20/4/87 of the Central Government, 

431 	That theY Deputy 	Inspector General 

(EB) 	issued a circular Na,. 3/24/96sgE/E_ 

11/986-3/2 dated 5/2/97 advising aLl the 

Divisional Orqanisers/ Commandants of Noth 

Eastern; Region to recover - the amount of SDA 

disbursed to ineligible persons after 20/9/94 

as per Judgment dated 20/9/94 passed in Civil 

Appeal No, 3231 of 1993 by the Honble Supreme 

Court of their Group / Grade Service of all 

888, employees posted in North East Region 

fràm the above stipulated date andy intiiiate 

compliance. 

Annexur€ A/i is •a copy of the a 6ove 

Circular dated 5/2/97. 

4,41 	That 	after 	issuing 	the 	aforesaid 

circular dated 5/2/97, The Assistant Director 

of Acc.aunts q  C a b i n e t Secretariat q  New Delhi 
h a s 	started 	recovering 	the 	Special 	Duty 
Ailoqance 	paid, 	to 	the 	applicants 	from 

different dates as mentioned hereunder. -- 



U- 

6 	
/ 

Name 	 date from which SDA date from which recovered 

received 	 ' rco&e& 

1. K. Ramakanth Sirgh 	 813197 	 June 2000-Feb, 2001 

2. Dr. Likmabam Kumarjit Singh June 2001. 

3, Dr.. Kamei Gaidimlung Kabui 29/8/94 June 2001. 

M Pumkhari Khup 2/11/92 December, 2000 

Dr. Loran Rajendra Singh 17/8/98 

8. Th. Surendra Singh 24/10/92 December 2000 

Yengkhom Choaba Singh 24/8/95. 	. June 2001 

Dr. V Jibankumar Singh 17/12/94 October 2001 

Dr. G. Manorardan Sharma 	.•. 13/3192 April 2001 

Dr. Parnei Manlem Kabui 1/10194 May 2001 

Dr. (Mrs) t'LMemcha Dei 2518/5 June 2001 

T. Paukhari Manq 7/2195 January 2001. 

453 	That 	the 	applicants 	submit 	that 

having paid the income tax on the basis of the 

Special Duty Ailaance the recovey of the 

same is against the principles of equify.  

461 	That the applicant submit that the. 

above 	circular 	dated 	5/2/97 	a n d 	the 

consequential 	recovery 	is 	against 	the 

princip-les laid down by the Hon'ble Courts and 

also the policy adopted by the respondents 

The respondnti' have adopted the policy of 

non—recovery of the Allo.arices so paid to-the 

employees similarly situated The Honhie 
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FA 
Courts 	have 	also enunciated 	the 	same 

principles. Hence the applicants submit that 

they have been discriminated in the matter and 

their right under Articles 14 and 30-A has 

been violated. - 

51 	GROUNDS FOR REL:[EF WITH L..EGAL FROVISIONS 

513 - 	For that the impugned circular dated 

5/2/97 and the recovery of the Special Duty 

Alioance from the applicants is violative of 

the Article-14 of the Constitution of Indian 

523 	For that the Hon'hle Courts having 

laid dowp the principle that the Special Duty., 

Allowance which-has been allowed to be enjo'ed 

by the employees are not refundable .1  t h e 

respondents acted illegally in passing the 

impugned circular dated 5/2/97 and as such t h e 

same circular is liable to be set asidé 

5.31 	- For 	those 	applicants 	have 	been 

discriminated., 	in 	the 	matter, 	as 	the 

respondents have not recovered Special Duty 

Allowance 	from 	the 	employees 	similarly 

situated and as such - the act of the 

respondents yioiates the appiicants rights 

under Article 14 of the Constitution of India 

543 	For that the applicants having p a i d 

the income tax on the basis of the Special 

	

Duty Allowance the 	 - 

L k 1k L 



S 
rec:overy 	of the same 	Allowance is 	against 

II 	 the 	principles of 	equity 	arid the 	same 	in 

effect 	violates the 	'applicants s rights 	under 

Article 	300-A of the Constitution of 	Indian 

551 	For that at 	any 	rate the 	circular 

dated 	5/2/97 and the 	recovery 	of Special 	Duty 
Allowance 	is not tenable 	in 	law.  

61 	DETA]:LS OF REMEDIES EXI1ALJSTED' 

There is no o t h e r a? ternative and 

efficacious remedy avilable to the applicant 

except invoking the Jurisdiction of this 

Hon hi e Tibunl 

71 MATTERS NOT PREVIOUSLY FILED OR PEND ING IN 

ANY OTHER COURT: 

The , applicant 	declares 	that. the 

matter regarding which th.i:s application is 

'made is not pending before any court, of la or 

'1 

	

	any other authority or any other bench or this 

Hon'ble Tribunals 

83 	RELIEFS SOUGHT FOR: 

T h a t 	under 	the 	above 	facts 	an 

Circumstances the applicants pray for the 

following relief: 

81'J 	That the circular NoL 3/24/96-99B/E- 

11/986-3/2 dated 5/2/97 issued by the 

r' 
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Deputy 	 InspectorGenerai (EB) 	Director 

General of Security, a-Nice of the Director 

8813, Block-V (East) R.K. Puram 	New Delhi- 

ii@66 be set aside and quashed. 

8.2] 	That the respondents be direc:ted to 

stop the recovery of SDA from the applicants. 

8.3] 	That the respondents be directed to 

refund t h e Special 	Duty Al lowanc: e already 

recovered from the applicants. 

9] 	INTERIM ORDER IF ANY PRAYED FOR 

9.1] 	That 	the 	operation 	a-f 	the 	above 

circular No. 	:3/24/96 -- gsB/E-II,986-3/2 dated 

5/2/97 be stayed. - 

9.2] 	That the respondents be directed not 

to recover the Special Duty Allowance from the 

a p p 1 i c a n t s 

101 THIS 	APPLICANTION 	IS 	FILED 	THROUGH 

AD V DC VATE 

Ii] PARTICULARS OF IPO: 

IPO No, 	790252 

Date Of issue. i5/11/1. 

Issuinq post ofice -O.Qeuzt)Qh7 

Pa y a b 1 e a t, 	W&ia 

121 LIST OF ENCOLSURES 

As per Index, 
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vERIFrcrniot 
I • 	Dr.  . 	L . 	: Urn a r j i t S .1 n cj h., 

DhironSinqh acjeci about 36 years 

surqeon. 	Grade-]: 	Vety 	at 

Head q u a r t e r S SF3 M a n i pu r an d 

Division Imphal do hereby v e r i f y 

contents of paraqraph No .1. 

son of L.  

w o r k I n q a s 

Divisional 

N a a 1 an d 

that the 

are true to my 

personal knowledge and pai - aqraph Nos.2,4.'3,.4 

believed to be true on 

].eal advie and that I have not. suppressed 

any material facto 

I have been empowered to tal.::e legal 

steps on behalf of the other applicants. 

D a t e d 1G/II/z1 

Piace 	uwhr 

L t\uw\aJ- 4i 

[ Ii  
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NO, 3/24/96-SSB/E..II/986.312. 
Direitorte General, of Security 
Offjce of the Director. SSB 
B1Od..V(Eaat) R.K.Puram, 

V 	New Delhi- 110066. 

Dated: 5.2.97. 

SRWLAR 	
V• V 

Enclosed Please f1nd herewith a pboto copy of Suprni 
,urt letter D-NO.3366/96/x dated 28.11.96 alongwjth a copy of order datrd 2.10.95 in writ petition NO.794/94.wjtp 

NO. i U tied Sedan I KumariGoswmj, SIIGD of GC Tripura and other 

	

Vr. trOt & Other. 	
V 

The Hon'ble Supren Qurt has dinissed the said petition 
with the clarification that locals of N.E.Region will not be 
en U tied for grant of SDA as the aim of SDA is to attract 
persons froii Outide" the NE Region to work in that Regions 
because of iflsccesaibility and difficj1t terrain. 

Hence all the DO è/mmandan ts of NE Region are advi sed V 

to recover the amount of SDA disbursed to ineligible PersonEl 
after ?O.D.94 in the light of enclosed judgemerit irrespective 
of their group/grade service of all SSB employees posted in 
NE Region from the above stipulated date and intimate eomplja-. 
nce. 

This has approval of Di rector. 

V 	 - 	

- 

2.97. 
(K.s.IcAloca ) 

DY INSPECWR GE4ERAL( 

The DOs ND /lP/shi1long M&N Division. 

Opy to '- 
1. Cab, Sectt, w. r. t. their U.N0. 28/21/95-EA..XIX/ 

4525 dated 1.1296 for information please. 

The DACS alongwith copy of judgecnent for information 
and necessary action in the case of Gazetted officerd. 
Cbmmanl, lants  

	

Tripu ra/Haf 	 awal/Liunglee, 
DISP : TC Salonjbarj/'rc Haflong. 

59 cb1nandaflt,wats,Debendranagar/I tanagar, 

6, S0s, 	A- 1/A- 2/A..I V/E-i a longwi th cçpy of j udgemen t 
for information and necessary action. 

7. Shri s.N.IJal.Agsj$tant.E..II/Brth, 

/ 
DY61NSPEC1R GERAL(* 

-- 
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IN THE CENThk ADMINISTRAT IVE TRIBUNAL 

GUWAHATI BENCH : GUWAHAT 

44 

Shri K.R. Singh & Ors. 

-v8- 

Union Of India & Ors. 

- AND * 

IN THE_MATTER OF 

Written statement submitted by the 

Respondents. 

The Respondents beg to submit the written 

statement as follows:- 

That with regard to paras - 1 to4 in OA the 

respondents beg to offer no comments. These are 

matter of records. 

That with regard to para -4.2 in OA the 

Respondents beg to state that the contentions 

raised by the applicants in this para are denied. 

The factual position in brief is given below :- 

1 
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ci 

(a) Govt. of India, Ministry of Finance, 

Deptt. of Expenditure vide their O.M. No. 

20014/2/83-E.IV dated 14.12.1983 allowed S.D.A. to 

Central Govt. Employees who have all India 

transfer liability based on the recommendation of 

a committee set up by the Govt. of India. Based on 

the decision, the respondents were allowed to draw 

S.D.A. on the analogy to the employee having All 

India transfer liability to applicants, including 

all other SSB employees posted in N.E. Region. 

Cop 	 Firlance QJ1._J'p _20014I2/8 

E.IV dated 14.12.1983 is attached as Annexuz.ecAI 

3. 	That with regard to para - 4.3 & 44 in OA 

the Respondents beg to state that based on the 

Hon'ble Supreme Court Judgment dated 20.9.94 (in 

Civil Appeal No. 3251 of 193) the Govt. of India 

Ministry of Finance Deptt. of Expenditure O.M. No. 

11(3)/95-E..II(B) dated 12.1.96 incorporated the 

provision of above judgment as under :- 

2 



Central Govt. employees who have All India 

Transfer liability are entitled to grant of SDA on 

being posted to any station to the N.E. Region 

from outside the region and SDA would be payable 

merely because of the clause in appointment order 

relating to All India transfer liability" 

In regard to averment made in this para the 

respondents beg to submit that the applicants 

though fulfill the eligibility condition of All 

India transfer liability but not entitled to the 

grant of SDA since they hail from N.E. region, 

recruited in N.E. region and never been posted out 

of N.E. region, in the spirit of the judgment of 

}Ion'ble Supreme Court delivered on 20.9.94 

followed by Ministry of Finance clarification vide 

their O.H. dated 12.1.96. Therefore, the order of 

recovery of SDA paid after September,1994 against 

the respondents was passed. 

cp.~y of Hi n i 	yof F i nce 0. H. 	dated 

12.1.96 is attached as Appendix -  IBI 

Ll 

3 
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That with regard to para - 4.5. in OA the 

respondents beg to offer no comments. 

That with regard to para - 4.6 in OA the 

respondents beg to state that in view of the Apex 

Court judgment dated 20.9.94 in Civil Appeal No. 

3251 of 1993, the recovery of SDA from the 

ineligible persons have been effected and 

therefore no discriminatory action have been meted 

to the applicants. 

That with regard to para - 5.1 in OA the 

respondents beg to state that Circular No. 

3/24/96-SSBIE-II/986-312 dated 5.2.97 has been 

issued only for implementation of Appex Court 

Judgment dated 20.9.94 for effective recovery of 

SDA paid to the ineligible persons. 

That with regard to para- 5.2 in OA the 

respondents beg to state that the respondents has 

not acted illegally but to implement the Apex 

Court judgment dated 20.9.94 for effecting of 

recovery of SDA from ineligible persons. 

4 



• 8. 	That with regard to para - 5.3 in OA the 

respondents beg to offer no comments. Since there 

is no record of non recovery of SDA from similarly 

situated persons. 

That with regard to para - 5.4 in OA the 

respondents beg to offer no comments. 

That with regard to para - 6.5 in OA the 

respondents beg to state that the respondent has 

acted recover the SPA paid to the ineligible 

persons in order to implement the Apex Court 

Judgment dated 20.9.94. 

That with regard to para -6 in OA the 

respondents beg to offer no comments. 

That with regard to para No. 7 in OA the 

respondents beg to offer no comments. These are 

matter of records. 

5 
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That With regard to paragraphs 8 and 9 of the 

OA the respondents beg to submit that the 

applicants are not entitled to get any relief as 

sought for in the said Application. The grounds on 

which such reliefs have been sought for are 

neither cogent nor .valid. Hence the 	instant 

application is liable to be dismissed in limine. 

Further submissions with regard to the above 

formulated grounds will be made at the time of 

hearing of the application. 

That with regard to paragraphs 10 to 12 of 

the OA the respondents beg to offer no comments 

since the same are matters of record. 

6 
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( 	 If, 

VERIFICATION. 

I 	Shri M.L. Chaudhuri, S/o 	Late 	M.M. 

Chaudhuri, aged about 58' years serving as 

Divisional Organiser, Arunachal Pradesh Division, 

SSB, Itanagar being authorised to: do. hereby 

verify and declare that the statements made in 

this written statement are true to my knowledge, 

information and believe and I have not suppressed 

any material fact. 

And I sign this verification on this,________ 

th day of March,2002. 

DE LARANT. 

Divisi. a! Orgaiser 
SSI A.P. Divisj.a 

Itanagar 

7 	 . 
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the State  Tarritor os or 	 rj th.rnr 	 - Uorth Et 	Rcgi 09 thoroot. 	f 
. 	, 	. 	.- 	. 	. 	- 	

-- 
- 	

•: 	 . 	
_1 	• 	 - -- 

Tho flood for attracj9 and 	 tho sarvicas of 	 , 	 - CmpOtort ofTicors for 
ocv.ce in the Zrt_stø ftugoc COrrr.sing 

	 - to Stato or I(S9am, 	 rnLpur tZagaLj 	nd ripura and tho 	 - 
thon Torrjtoros  of ratha1 ado 	

has boon Ongagg 	L 
to att -itxon of tht Govarn,.mt for some tio_ Th 

Cocrnmcnt had 	, 
n/
pointod a 

Committoo tnjo the cha1rr- nsh or Socro 	Dopa.. 
3rt 	of Porsonnol & dnunjstratjvo 

Rofor 	to rojow tiio Ox$tjy 	
t" 

allOWaflCQg and Iaci1jtc3 admias 	t th varot cag0j0 or Civilian Cnt.raj 
CoVornr-t np1oys scrur in this rgior and to 

	 i 	.. auggost Suitablu -'-'lProuccnts, 
Tha 	 or thQ Comntitto 	i 

havo 	
boor caropully CflidoreJ by the GoJcr,mcfl nd tho Prosicjmt is now p1oad to decide 	fo110 	

-3. 

1 

(1) 

There ULII be a fixj 
LOflto of postirg of 3 years at 

a timo for of ficers With service of 10 yLar or loa and of 2 yuars 
a timo for oIficor with 	

10 years scrvio 	Piods of lcauo, training, etc. in 
CXSS 

of 15 days p year u.q be exciujoci in countin Urn tona pciod of 2 
YCdrS. Officers, n comp1tjo of the fixcd teno of Scrvic 

rmticJ bovc, nay be considerod for ' posting to a 2taon of their Chiu as far as pos sibla. - 

	

- 	
: 

- 
The periq.-1 of 

Jc,xj10- of the Ccntral Cgvcrnmt p1yk0s 
 

to the States/ij-10 Territories of the llcrth -Eastoj n Rogio 	 I 
i1l gonurally be for years Ltuch Can be Cxto)dod in oxcoptja1 
a2O in oxigc - cjos of public 

SVit.. as ucil as it'ur 
the employees 	 -.. ,oncornod is 

prepared to stay loogr. Tho a issibjo 
d'Pputation - 

-.  
ilowanco will also ont 	

to bo paid duting the per&Qd of 
doputatjo 

I 	 - 

 

0 OXten 

I 

Satisfactory prfoc0 of dio5 for the presc_ 
ibod tonute in the tJor1h.st a11 be given du rocog,itio 

ir the case of 01igib1 officers in the r1tQr of.... ................................................................... 

Promatj 	n cacjoPosts; 	 I  

deputation to C ntraj 
tcnurc po3ts, &c

1. (c) Cot303 of traiIing abroad. 

	

Thu gmorai 
rqir-t of at host throc yoars sOrtjico 

i 	 1, 
a cadre Poet bctwo 	tLo Ccntrat tcnu 	d .t.itions nay also bo 

A.2i 

rolaxod to tuj years in decrvjng casLs tf 
nLrxtorio 	service in 	 I tJo North Cnst. 

 

- 	. 	..- 

	

•S.• ./- 	 t 	
I 

• 	 - 	

- .:-- 

- 	 - 
- I 	— 



.& 
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SLY \  IJ 	

A spLclric 	try 	
do 	th CA. 

rurQj 	
ruli - _lt efftct 

	

. 	 t 	 . 	 . 	 . 	 , 

- 	
( 	) 

 

: . 	• 	

CCa1 

	

1l1fldid 
tr3f0 lllbiljty 	

be crt 	Spoc VU 

CO 	ho 
r3to or 25 PCOL ot 

	
Pay OthJoct to 	

or 

. . Rs. 400/_ Por 	

yl 3Ltionthq 
tior 

Aog0• SUch of. thso 
Ompioy 	Lh 	o 0CmPt 

- IflCOffla_tax WI!!, 
hOvvu, not ba 
	

for

coillp 

	

IIQWaflco Specjj 

(Ou) RUo3 
	

bo 	
addt0 to 

spcci.1 ay 
	

d/ or 0°utt SUbjcc 
t tho COndjtj 	

that 	tout of Such 
8Qaj (Duty) 	-

ty 

a11u0 p1w Spocaj pay/ 	
(Oy) A1jo 	

w1jflot 

°YCQud 	
400/_ P.M. 

S1 AlIQucea 	
SpOc1 	

COmPQflSatDFy 

(no00 
CUy) A1jo 	

Cn3trt 	
Ai10 	

proj 

11Owaflco 	bo 	
SCPraty4 	

; 	- 

I 	

i 

(. v) S j]j  

1. Li2.222L 	tUa 
The rate of th 	

ujjj b 5 of bascySb 

Joct to a mam of 
	50/ p,, 	

to all mP1OyQ03 

Wtho 	
py 1m 	The 

ave a1Iou3 	
bo aussbo 	h 

Offot from 	
th CaZO of 

2. 
our 

	

Tho rate 

	
s fufl0 fo tho0 

of Ilanipur. 	 •' 	

:: 	
? 

Pay ut0 n5, 2/_..'.::. 	

Rs, .4o/ 

pay Upto Rs.260/ 	

Payajoc: to a 	
mor8•1501 . p.rn. 3. 	

- 	

I 

	

Tho rate3 of th
e al1u 	

bo a fofl 0  • 	
I 

(a)  °IfU1cjt Areas 	

of 
pay SUbjt to a• 
of Rs  - 	

of n - 	 ... 

(U) 	 - • 	- 	

• -.•- .:-• Pay upt Rs 
260/_ 	

is_ 40/... P.m 

	

Pay abovo Hs 260/_. 	

15 of basic pay SUbJ Oct to a 	
of Rs; 150/_ 

p.m.

ting 

• 	Tho 	uiij be no cb 	

or 
ComPcn.3tory RllouCC3 aJlsS1bl. i tho ratha1 Praush

41. 

	

and 1tIZorum and tho CjSt 
	

rate 	
RllouQflcQ adsS1b 

3PQCjFIoU areas of rlirar, 3 

(v) 	

I 

in reLv1:3 or 	
rU! 	

(.R, 105) that 

travoilIfl(J 
iL10 	 nj 	

f 	

Lr) - 	

i 
- 	 I 

• -•q 
- -'• I 



. 	
•. 

/ 	

jO 

VA 

connection with initial . appointutent, 	ase o journey 
' for taking ul:r mitial appointnient to a post in the I 0rth 

Eastern region. travelling allowance 14ted to ordinary 

	

c;', • 	bus fare/second c1ss rail fareZor ro$Jraa3.  journey 
-''in exce$s of first 400 kiis. or the Govrnmerit servant 
I  himself are hisni1y 'w]J.1 admissible, 

, 	 t (vi) Travelling Allowance f or 1 ourney on 
( 	

I 	•-.: 	 / 	Rranfpr 	
4-. 	

I •- 

1 ' 	• '' ..' ••: 	. .. Inre1axation of 	 116 if on 	. 	... . . . , 	
' transfer to . a Btation in the North—Easjern. region ,. the i . 	... . . . . . . ; family. ofthe • Government Servant does rwt accopany h1IU 

. . . . ' 	heG# 	men servant . . 	. 
on tour,'or. self only for transit perixto join the Pst 

flbeperiiu.tted to oary personnel'eff ets upto • ' 	1/3rdofhjs.entjt1emeât at Government cost or have a 
ashequ.iva]ènt of carryin'&i/3rd of hpent,. leiercr) 

	

f 	e dr±±ereif in weight ox the persoTia] efiects he 
isactl1y carrying and,.1/d of.h1seAt1tlement 
the case may %be,, in lieu of thç cost of transportation 
of baggage,/n case the fa 	ccomDarjng the Government V... 

 , ' fservant.on• transfer, the Gove 	èitsbrvtht will be 
,entitled to the existiri acIrassible traveliirigaUorance 
including the co 	 ' 

ef 	Sacoding to. the grade to 
which the officërTheiongs,iresectThre of the weight 
of the baggagacthaflycaried. The a ove provi5mi 

	

• 	.wi11 ip1ffFte return journey on transfer back .. 
from the JTor-th .Eastern Region., 

(vii).. Road Mileé for transportat±on Ot 	2sna1 
• effects on transfer: V 	

. 

	

1. 	 • 

• 	
V 	 . . 	. 	. 	- 	 . 

In relaxation of orders below S.R. 116,foc 
.:.transporatjon of.pereonai effects owtiansfer between ! 

• 	 ±heiIh 	rnregiorj 	 • 
.higher rateof ailowance admissible 	anspötjon in • 

4 	•'A';C1ass Citis. Ubt to_h 	ejpenaiture 	T 	• ithe Go"ernmentt will adsij]T' •,' 	 : 	. 	. 	
r 	

., 	. 	. 	• 	. 	 V 	 • 	. 	• 	
• 

(viii) Joining Time with leave 
•:: . 	In case of Government servanta proceeding on 

	

• 	on_leave• from a place of posting in North—Eastern Regn,, . 
the period, of travel in excese of two daysi 	he >- station of postingo Oi(1 Thatrjwfl be treat ted Th - as joining time. Thé same concessibn wn be admissible 

:-. enreturn from :1e. 	 . . . 

(jx) Leave Travel Concession: 	V 	• 

	

• 	 • 	 • 	 - 	 • 	V  
V 	

. 	A" Government servant who leaves his family 	' • 	• 	1 behind_at the old duty stac4ion. or thiotjeTselTectecI' 
1ace of residence and has not availed of the transfer 

V .  travellin allowance for€iTamflv. uii]. have the • 	• 
•;;.op ion to avail of tETeexis ing eave travel concession V  • ''.Th 	T7iney to home tom once in a block peri8d. of 2 years

.
,.' 

or in lieu thereof, facility of travel f' himself V 	
once a year 

	

• 	.• 	 or place where the 	fly is reeit:I 	• 	- 

ding that in additior1the 1aci1.ty for the family 	1, 
V 	- 	• 	• 	. 	

. 	 I 	. 

	

c 	 • 	••• 

V 	• V 	 - 	---. 
- .---- - 	 . V  

-- 	-- 

V.  • ••• 	 -- 	r 	---• 	- 



. 	...,. 	. 	. 	
:i 

. 	 . 	 . 	 . 	' 	

• 	' L 	 (rstrictod to his/l -gr spouse and tuo 	cj depc- 	cddron to trzivcl oncu a ycir to Jis2t tim L 	

I 

rnpIoyoo t thu statx 
• 1 	• 	 in the North oastorn rcioc.. inc.so  tho op1jonjs ror 

	

f , 	 altornaUvo, the cost of tr -ivcj. for the isu.t..ai d.stanco, (400 

	

I 	
150 km) wui not. bborio bytho Officer.. 	'. 	

. 
. 	 . 	.. 	 . . 	 . 	 ,, 	

•: 

Offjccrs drawing pciy of Rs..22or.a1ovo, and 
i. 	 thoj.' familio8, .o, spo 	an tu dopdrgt thi1drc (upto 

boys and 24 years for girls) 'illbeaIjouj air travoltbatu00, 

and Calcutta and vi vorsa, I4iilu Porortring.; aUrnOys (flontlonod in the pr.x.Jg paragrap 	.. 	
. 

- 	
"tc (x) thildrc - 	

_ _____________ 
Uioro the children do not accompany the Covornmnt Sorvant to the FIorth_CistumRjor, Qildr 	ucation AUowncof upto class XII will bà athis'sjbJ.o in 414  

posting of the ocployo ccncornod orv aa, oth! , .110,0- 
statio'n tkorc the childrc reside, Without 

fl)P O3tiction of pay draui by th Government Servant. If dildrn tudying ir '8choolz put in hostuls at the last sati on r of Postingor any other' 
the Government sorvant Conccod will be givhosto subsidy tio  
othor rostrjctjons • 	 . 	. - 

Tho 3txv6  orders except in Sub_para(iv) "will mutarxjjs apply to Central 	 also muatjs 
Nicobar Isld 	 postod td An darnainj.r 5 .• 	 .. 	

V 

These orders Zill take uffoct from 1t UotJmbor1g83.. . and will. ronain in forcx car a porioc'of 	Oar up 	8.t•.- '. Octobor, 1986. 
 

	

.. 	 . • 1 •, 

,} All existing special allouancos, lacilitles dnd con..' 
COSSIOnS extondo by any spucial ordoi by thoi flinistrios/Departmanth•' .'. 

'• 	 •, oftho Central Govcrnt to thOir o -  employixjs in the tJorthEastorfl . 
Region will be withdrar frorr tho date of effect of tho ordorscc. 

5 tamed in this office rnOrd. .':' 
 

Scpar0 ordcr will be issd 	respect' of other 

	

• 	
. rucommcndatjons f the;Co ittea rtforrJ to jj paragraph j as 

 iion dccjsj03 are 

	

	 and :  :l 
tkon on theo, by the Gavornajcnt. 

In so far as the persons ' sorvjng in thU 	 ian  and Accouit3 Ooprtrnon are concornod, thesc'odors issue after 1  consultation with the Cotro1lor and Aitor General of I
ndia.  

? 

H 	 ' 	
Sd/ 	 , 

( S.D. AHALIK ) 	. . To 	 .; 	 jojjg ScRARYTO'T1C G0VNT OF 1 INDIA All ini rios/bepartm Lnts or  the Goornont Of dia' 

• 	

: 	 - 	

V 

- 	 0 	 V 	

• 	 0 

V 	 • 	 V 	 - 	 V 	 V  

	

• 	 V 	

:- 	 .. 	 - - 



- 

'40 
113 )/95-E litBi ( 	

\ 	
V Goerninent of Ind 	

• I 	 liI1tr of Fnatice 	
H 	• 

f 	
Department of EXp enditure 

4 	• 1 , ; 	 • 	 .. 	 .. 	 . 	

: 	, . - 	 , 	
: . 	: .

41 

	

.. 	
New De1Jtj ? .. the - 12th an.199G 	

k 

. .: 	.••• 	
,• :.'. •. 	•• 	.• 	. 	.... 	;: 	. 	•: 	• 	.. . 	•• 	. 	 • • 	-:-.-. 

Q_LE:_icE IFORADL  . 	 . 	
: 	 •.."•.• 	 . 	 . 	 .. 	 .-. 

- 	 S 	

1 

( 	
f 

Sub: Speçaj 
DUt1 'AllOwance fQrcivi.1xa emp1oyee 

the Central Goverzment Serving 	the State and 	 p Jfl1On 
Territories of ?orth Eastern C1Ofl-regarjng 1!i : 	• • 	• 	. 	. 	. 	 - 	. 	. 	. 
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The undersigned is dretcd to refer to Uis 
I 	rH 

DepartIQLnPS 01 to 	2 ool4/3/83E Iv dated 1412 83 a1d 	t g \ 	20 L'7 _read witj d'i o 	200 14/16/86_ IV/E 	dt 7' 
2) 	

1"12 88 on the subject mentioned above 	 k 

I i 	I 

: 2. The 	Coerflment 	of 	1ia 	vide 	the 	
II1 

aboveI1eItloLld 	OH 	d 	14 1Z.83 	crante 	certain lflCeflt1es 	to th 
Cent,ra Goernmiit ciix1 	eni'I )ye 	, . I 

POutod 	ti 	uc 	
ncentxes W3S Daymullt of 	'Specij Du 	Alloance 	SD\) to those who 	

J 
have 	

ii India 'transfer L1abIjt)" 	, 
I 	

rI 
3 	It as 

Clarified 'ide thabove Thent1oIed O'i 	\' 

	

...... dt. 	• -2 O4.1987. ••t1iat. for 	th 	- 	....... 	 . 'Special 	DuF 	
, Ue 	All Itda 	Trnsfer 	J 	, 

c 	
oL the members 	( an servceJcadrc 	or £L1ICUflIJents of an 	post/group of [post5 has tc 	be determined by appljng the tests/ recrujtm

e 	4 
promotjo 	

Zone etc 	e 	QheUer recru1tmen 	to service/cadre/post has been ma 
	or all ln4ia basj 	and  

Whet1ex promotjor 	is aIo do 	o the basis of ai 	all I; lrtI  Ipdia COmmon seniorjt Ust for th 
se rv ice/cadre/pc st as 	 , 	I 

I. Ishole 	A mere deUce iii t 	AOintmnt letter to tne efLct that 	t1 	pr )n 	 s J ib1 	tc t dnSf red 	Ilei e in lila, (1 	ot mk 	eLi iole 	 - for the gr'ii of SUA 

Sorn 	cnpIo c' s 	ofl Inc in tIi 	\C Fegio Q('1'roucLd Lhc fbi, ble ct al Jdnhz)jctr&tjve Trbuna1 (C,T) (GuhaIati BencliJ 	pia iz !or the gia 	o SA to them e 	
though the) here not exgibj for the grnt of this all o ance 	TI 	Iton' ble Tibuna1' had uphel 	the pra)ers Of the PCLitioncrs 	

thir ftPPolntrnent litters 	hi[ 
CUI L 1 d LIi 	c IUSC 	C id 1 1 ud in ; ttnfcr L , bIl1 L) 	end, acord11,i 	directed p 	of )to then, 

5 	
In some cases the dectios of the Cqntra 

Ad1R1fl1sLLt1p iriburial were 1Pe1ted 	° i0 	U fct Spec i1 Lea e Pet i tion 	eref1 led 	the Hont ble upi Cluc Coui t b SonL 	
ln1sties/ epnrtflcnl 	C 11iS 	he Orders of the CAT. 	 .. 

ttiI 	I I 	 - 

-- 
• 	 .--•---..- 	

--•-- 

r I 
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.15 . • 	 _________ 

1 	• 	
:, . 	

. ,)Uc1 1 m • 	_______________ . 	6 . 	The Ion bLe Suprerne Court in the i r 	enj4• 
delivered on 2O.9.94,(in Civi1Appea1 no. 3251 of 
upheId the subinissiors of the CovernmenL of india f ttat 

'Centra1 Goerriment cii1ian einpIoees hho hate all nd1a.fr'  
transfer 1iablit 	are entitled to the  
being posted to azy station in the 
thereiand SDA wouldnotbe paabieinere1beca se of  
the clause in the tppointment ozder relating to All india  

Tiansfer Liability ) The ape\ Court further added that t 
the grant 	of this a1loance 	oni" to the of icers 	..1 
tinsferred from outside the region to this re;ion wouldf  
not he violative of the provisions contained in Article 
14 of the Constitutio as.ie1l as the equal pu docrine./ 
the lion' ble Ccurt a10 directed that hatever amou it has 
already been paid to the respondnts or for that nat.tcr 

	

to other similarly •s.tutd - employees 	wou 	n'oL be 
recovered from them •in- so fr as this all' aice is 
Co flC e r ri ed 

1. 	In vieu.of tae above' judenient. of the on'ble 
Suprel9e Court, 	the 	(ntt.er 	as 	been 	eum1nt d 	in 
consuitdt Ion with the hL1tr% of Lah and the to loin  
decisions have been taken 

the amount aireac> 1)aid on account of SDA to the 

	

ine1iible persons on or bfore 20 9 94 will e aved, & 	/ 
- 	 ----- 	I 	 •1 

'the '.-ainount'paidoccunt of ,  SDA,. to 	eLig3.ble 	v 
• 	 . 	 .j ... 	 .4 - 	 . 	

, •. peisons aftet. 20 99 	 Uiqse-...c1ases in 
res?ectdft siirchthe1 lmnncia petairp.ng —ito 'the 
period sprior: 'to 2O'994 utpyents)were made after t.

s d at e M ie'FS20'9 :94 )"Wi4!tberecoyered. 

. 	: 	•. 	' 	 I 	- 	 -. • . . 	. 8. 	All the MInIS ries/Deprtments etc. 	are 	• 
• requested to keep the abo 	instructions jn view for 	.: 	•..,. . 

strict compliance. 	1 	 •, 	 • 	 1. 	
: 

	

9. 	In their apr') icatj 	to emPloYqes of Indiaii. 	• 	•• 
AucI 1 L ' ud Accounts 	e''tL ' 	tiese 01 'hI S 1 s ic 	in 
consultation'w With the Conptr.j r  at AuJioi' G"i. of  

India. 	 i 
10 	Itindi 	eiion of tizIbti is e1)cled 	 •• 

	

t 	t 	j I 	 ••: 	•; 
• 	 t 	(i_ 	 . 	 . 

------.-. 	• 	 _•1 

(C faandrar) 

	

tJiztjcr Scc 	o the (GOVt of ndia 

1l 1/1initLles/Departments of t} Gt 	f India, etc. 

C01)) - (wit.1l 	copies)to C G.!PSC etc. as per standard 
endorsement. list. 	 - 	 - 


